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procedure of appointment of Judges 
has been referred to the law Commis
sion.

12. hrs.

MR. SPEAKER: Now. papers to he 
laid on the Table.

RE. REPORTED BURNING OF EFFI
GY OF SHRI JAGJIVAN RAM AT 

BANARAS

SHRI SAUGATA ROY (Barrack- 
pore) ; Sir, today in the papers a report 
has come about the effigy of Babu 
Jagjivan Ram having been burnt be
cause he said in Banaras that a non- 
brahmin should become the Vice- 
Chancellor of the Sanskrit University. 
This is not the first time that Babu 
Jagjivan Ram, who is a leader of the 
Harijans and a national leader, has 
been insulated in the State of Uttar 
Pradesh. And formerly, our Members 
were exercised and were in great 
anger ant] anguish over these incidents, 
and it is unfortunate that only 3 days 
after we discussed the matter of atro
cities on Harijans in this august 
Parliament, has this happened again. 
I would request you, since he is the 
Defence Minister of the country, to 
write to the Chief Minister of U.P. to 
see that such incidents do not recur, 
and that this Insult to the Harijan 
community and to the down-trodden 
people in the country as a whole is 
not repeated. Parliament takes this 
in all seriousness. He is the Union 
Defence Minister; and time and again 
we are complaining that these things 
are recurring again and again. It is 
dangerous for the country that the 
atrocities are continuing, and the in
sults on the down-trodden people and 
atrocities On them are continuing. 
My friend hag also given a motion.

SHRI VAYALAR RAVT OChirayin- 
kil): I have given a Calling Attention 
motion.

SHRI SAUGATA ROY: Sir. I would 
request you to admit it, because these 
atrocities are occurring off and on. in 
spite of the important discussions that 
we have here. (Interruptions).

SHRI VAYALAR RAVI: I have
given a Calling Attention motion. 
Please accept it.

SHF I HAR1KESH BAHADUR
(Gorakhpur): What is happening in 
U P. is a most surprising incident. 
It must be stopped, and it is the duty 
of the State Governments to see that 
such types of things do not take place. 
These types of incidents are agitating 
the minds of all the people in the 
country.

SHRI K. LAKKAPPA (Tumkur): 
This is how the Chief Minister of U.P. 
is running} the Government. (Inter
ruptions)

MR. SPEAKER: Would, it not be
better if we go according to the rules? 
There are ways of opening the3e 
debates. This iB not the way—-barging 
in and making a statement.

(Interruptions)

MR. SPEAKER: There is no such 
thing as Zero Hour now. It renames 
a zero time, and zero work. There
fore, we have evolved so many things. 
There is 377.

SHRI K. GOPAL (Karur) (rose)

MR. SPEAKER: There is r.bsnlutely 
. . . . I  have not found a single rule 
providing for a zero time or 7.ero 
hour.

SHRI SAUGATA ROY: If you, in
your wisdom, reject the motion, there 
is no way in which our feelings can 
be made known to this august House. 
(Interruptions) That is why we take 
this opportunity of zero hour. When 
the effigy of Shri Jagjivan Ram *s 
burnt in Banaras. ..(Interruptions)

MR. SPEAKER: You have mention* 
ed it.
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SHRI K. LAKKAPPA: How long can 
w© go on like this?

SHRI SAUGATA ROY: You don’t
like us to exercise our rights this way. 
(Interruptions)

MR. SPEAKER: But you have been 
doing it.

SHRI SAUGATA ROY: It is an im
portant matter, Sir. (Interruptions) 
Will they write to the Chief Minister of 
U.P.? <Interruptions)

SHRI K. LAKKAPPA: The Prime 
Minister is sitting here. I would like 
to put a question to the hon. Prime 
Minister. Will he say something about 
this?
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MR. SPEAKER: You have already 
mentioned that

PROF. DILIP CHAKRAVARTY 
(Calcutta South): Sir, with your per- 
mission, I will make only two sub
missions. Firstly, on the 7th evening, 
what the Prime Minister and the Lea
der of the House has stated has set 
the tone for our own attitude to such 
incidents. We should always be 
ashamed of «ny such incidents any
where in the country. Secondly, my 
hon. friend, Shri Roy, has described 
Shri Jagjivan Ram as the leader of 
the Harijans. It is intentional. Please 
see the records...(Interruptions)

SHRI SAUGATA ROY: It is a 
wrong statement. I said: he iB one of 
tile national leaders to whom the 
Harijans look up to In this country.
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SHRI K. LAKKAPPA: Is any
Government running in U.P.?

MR. SPEAKER: Let the Parlia
ment run first.

DR. VASANT KUMAR PANDIT 
(Rajgarh): There was a Calling
Attention given notice of yesterday 
on which you said that you will con
sider it on Wednesday. From the 
newspaper reports it is very clear 
that there has been a constitutional 
break-down and the army has been 
called.

MR. SPEAKER: Yesterday I have
said that I would call a meeting of 
the leaders tomorrow. I have already 
mentioned that tomorrow we cure 
meeting to discuss it.

SHRI VAYALAR RAVI: I have
given notice of one Calling Attention 
and one notice under rule 377 regard
ing the incident of the burning of the 
e ffig y  of Shri Jagjivan Ram, not be
cause he is. • •

MR SPEAKER: It has not come
to my hand. When did you give 
notice?

SHRI K. GOPAL: Your office is
not giving...

MR. SPEAKER: Mr. Gopal, Mr.
Ravi is capable of looking after him
self.

SHRI K. GOPAL: My submission
is that your office does not even care 
to inform us whether it has been 
admitted or not.
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MR. SPEAKER: Mr. Gopal, Mr.
Ravi is making a representation and 
he can defend himself.

SHRI K. GOPAL: You say you
have not received it. Last week we 
gave some notice and so far we have 
not been told as to what happened to 
that. We do not believe that, even 
if you receive it, any action will be 
taken.

SHRI VAYALAR RAVI: I am
making my submission because of the 
seriousness of the matter. It is not 
a question about Shri Jagjivan Ram 
alone. Many other things are in
volved. Already several Calling 
Attention Notices have been given. I 
am not concerned about any firing 
in any State. There is large-scale 
firing in different States. About 10 
to 12 people have died in Tamil Nadu, 
Madhya Pradesh and Uttar Pradesh 
and also in Andhra Pradesh. So, in 
different States ruled by different par
ties, police firing has taken place, re
sulting in the death of 10 or more peo
ple, why it is happening? What is the 
intention of the police? We will not 
be satisfied with a reply that it is a 
State subject This is a matter in 
which the House itself should feel 
concerned, because people are being 
killed as if in a slaughter house, in 
Madhya Pradesh and in Tamil Nadu 
in the firing about 11 or 12 people 
died. It is a very serious matter. 
Apart from the party affiliations, we 
will have t0 go jnto the root of the 
matter. Let us have a discussion.

12.19 hrs.

PAPERS LAID ON THE TABLE
S t a t e m e n t  f e . S e t t in g  u p  o p  A d v iso r y  

C o m m it t e e  o n  c h e m ic a l s  a n d  
F e r t il ize r s

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): 
I beg to lay on the Table a state

ment (Hindi and English versions) 
regarding setting up of an Advisoty 
Committee on Chemicals and Ferti
lizers together with a copy of Gov
ernment Resolution No. L. 16013(4)/ 
78-Ch. II/Desk dated the 20th April, 
1978. [Placed in Library. See No. 
LT-2063/78].

A n n u a l  R e p o r t  o f  D e v e lo p m e n t  
C o u n c i l  f o b  O r g a n ic  C h e m i c a l  

I n d u s t r ie s  f o r  1976-77
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[Placed in Library. See No. LT- 
2064/781.

12.11 hrs.
RE. NOTICES UNDER RULE *7'<

SHRI R- V. SWAMINATHAN
(Madurai): Sir, I have given notice
under rule 377. I think it has been 
circulated. Of course, I do not want 
to raise it at this stage. There is a 
serious situation in Tamil Nadu. 
Firing has taken place in Madurai 
district day before yesterday and also 
yesterday. *

MR. SPEAKER: You have given
notice under rule 377. It is under my 
consideration.

SHRI R. V. SWAMINATHAN: I
have been told that it has been 
admitted.

MR. SPEAKER: You will be called 
in due course.


